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ORIGINAL APPLN.NO. 

T1ANSFER ..AP?LN.NO. 

CaNT EMPt APPLN..NO. 

REJIEW APPLNI NO. 

5G.PN.NO . /. 

OF12 "  

OF/1995 

6F 1995 (IN ')A NO. 	 ) 
OF 1995 (IN OA NO. 	 ) 
OF 1995 (IN OA NQ. 	 ) 

I,  

- 	 APPLICANT  

Va- 
•. 	• 4• • /. • • • * . . . . . • . . • , • . • . . , RGNDE 	(S) 

FOR 	L/CANt(S) 	of MR. 
Mi/ 	 . 
MR. 

/ 	 IvlR. 

FOR HE RPONDH\jTS 	....MR. 

• 	

• . . . • 

/0 d. 
OFFE •NGI 	ITE 

•.Si!S* ç'*• 

• 	 11-9-95 

Y3  fP~.:. e&f 	,'f1avL 

/X• Q 

" i T 4tu. 6J 

5 ,.  
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ORDER 
. . $ . a . • S • •.. * • • •• • • • • ,• • • • 	 •i. 

Mr.IHuseain for the applicant. 

Mr.A.K.Choudhury Addi.CG.$.C. for 

the respondents. 
Although. we desired to have show 

cuse' reply early'.iooking to the 

nature of tte applicatitn the Assistan 
'Cmmissioner requests adjournment 

for two\months to file the same. 

SUnder the circumstances the O.A,is 

admitted. Issue notice to the respon-
dents to show cause as to why interim 

relief hould not be granted as prayed, 

returnable on 13-11-95. tritten 

statement4 be.filed on or before 
13-11-95. Adjourned to 13-11-95. 

- 	
. Vice-Chairman 

• 	
(W; 

	 im 	• 

: 

	 Member 

9'  
.4 . 11.95 djourned to 3.1.1996 for 

written statement. 

Metaber 	 - Vice-Chairman - 	- 
-•4•-_--.  

ng 
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1 ORIGINAL APPLNPNO. VSO OF 1995 

,TPNSFER APPLNpNO. 	OF 199 

CONTEMPT APPLI4NO. 	. 	OF 195 (IN )A N 
R&'IEV APPLN/ NO. 	. 	OF 15 (IN OA N' 
MtSC. PET NI/NO. 	 OF 195 (IN OA N' 

• . . . 	. c.c. •'\. • . .. • • •.... . . . RES GNDEN1' (S) 

FOR THE APPLICANT (S) 	, MR. 

: 
MR. 

FOR THE RES PON DB\JTS 
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C. F. - f . . 

No 
depnsitc' v 
tPOfL& 
hated J 

• 	
i7 . 
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r. 
F- 
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Yc&"1 	kL AT 
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Mr.i Hussain for the applicant. 

!r.A.K.Choudhury Addl.C.G.s.c.f or 
the respondents,ncm 	ks to. appear 

It is difficult to hr the nature 
of the appointment of the applicant and 

on what basis he was continued up to 

21-3-.95. Hever, in view of Annexurcs-
1,2 & 4 respondents are required to 

clarify the position. Isue riotiàe to 

respondent NQ,3 to shcrn cause as to why 

the applicatbe not admitted and why 

the interim relief as prayed may not 
be granted. 

Returnable on 11-9-95. 

Vice-Chairman 

Member 
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S  

2 4 96 	Learned counsel Mr I Hussain for the 

applcant.Case is ready forhearing; 

• }(o 	2_' 	 1 	 List for hearing on 30.5.96. 

• 	
a 	 / 

Member 

rzr -V...-- 
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/ 	 PegeNo.t,r 
: 

OA A/G/RA/W No. (bof 19 
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130.5 .96 	1arned counsel M :I r .Hussajn for 

the applicant. Learned Add I .0 .G • S.0 Mr 
' 	

•:' 	 A.K.Choudhury for the respondents. 

Part heard. Adjourned to 10.6.96 •  
for further hearing. 

Member (A) 

Mem "(J) 

pg 

	

10. 6. 96 
	

Mr. I Russian for the applicant.. 

Mr. 	A.R.Choudhury, 	Addi. C.G.S.C. 	for the 
respondents. 

During the course of argument the learned counsel 

for the applicant was directed to file original 

Identity Cards, copy of these are at Annexure3 to 

O.A. We wanted to give time for the same but the 

learned counsel states that all the 3 Identity 
Cards have been returned. He has not been able to 

give date of the same but indicated his 

helplessness to file the same. 

Counsel 	of parties have concluded their 
submissions. 	Hearing 	concluded. 	Judgement 
reserved. 

Member (J) 	 Memb (A) 

Pf 
	 trd 

611 
	

14.6.96 	Judgment pronounced. Applic at.ion is 

'al alj,7~ 
	cc 
	 dismissed. No order as to costs. 

ff%94f 
pg  
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Mernber(J) Member (A) 
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CENTRAL AD11INISTRTIVE V1RIF:UL 

GUWAHPJI BENCH :: LUJAHTI-  

O.. NO. 140 of 1995. 
T.P. NO, 

Sri. ..Pradip Sarkar 

121r I. Hussain 

O1E OF DECISION 14-6-1996.  

(PETITIONER(S) 

ADJOCATE FOR THE 
PETITIONER (s) 

VERSUS 

on of1 India & Ors. 
	 RESPONDENT () 

0 

Mr_A.K.Choudhury. id.C.G.S.C. 

T HE HON' BL E SHRI G.L .SANcLYINE, MEMBE 

THE HON'BL SHRI D.C. VERMA I  MEMBER (J$ 

ADJOCATE FOR THE 
RESPONDENT (s) 

-ji 

Ihether Reporters of local papers may be allowed to 
;e the Judgment ? 

lo be referred to the Reporter or not ? 

V. 	 3. Whether their Lordships wish to see the fair copy of 
the judgment ? 	

V 	 TV 

4. 'Whether the Judgment is to be circulated to the other 
Benches ? 

V 	 Judgment delivered by Honble 1ember(A) 

V 	
V 

4 
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CENTRAL A1J4INISTRATIVE TRIBUNAL ,GUWAHATI BEH. 

Original Application No.140 of 1995. 

Date of Order : This the 14th Day of June.1996. 

Hon'ble Shri G.L.Sanglyine,Member(A) 

HOn'ble Shri D.C.Verma, Member (J) 

Sri Pradip Sarkar 
son of late Abani Kanta Sarkar. 

Va
0 Sri Hare Krishna Chanda, 
rd No.1, Santinagar, 

P.0.& Dist. Kokrajhar,Assam. 	• . . Applicant. 

By Advocate Shri I.Hussain. 

- •-- 	-Versus 

Union of India 
represented by the Secretary, 
Cabinet Secretariat, Special Bureau, 

Govt. of India, south Block, 
New IDelhi-1. 

The Commissioner, 
5pecial Bureau No.48/A Syed Aznir Au 
Avenue, Calcutta-700 017. 

The Assistant Commissioner, 
Special Bureau, Govt* of mdi 
Kokrajhar, Ass am. Respondents. 

By Advocate Shri A.K.Choudhury,Addl.C.G.S.C. 

, 

.L.SANGLYINE, MEMBER(A) 

According to the applicant he was verbally appointed 

temporarily as a 'Safe House Keeper" on 1.4.1990 in the 

office of the Assistant Commissioner, Special Bureau, Govern-

ment of India, Kokrajhar and he received pay of Rs.115 0/-per 

month. He continued in service, till 24.3 .1995 when he was 

told verbably by respondent No.3 that his service as Care 

taker/Safe House Keeper had been terminated with immediate 

effect • The applicant claims that he was an employee under 

the respondents and had completed five years continuous 

service • In support of his claim that he is an employee of 

the respondents he relies on the certificate dated 16.7 .1993, 

contd. 2... 

I 

-r 
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Annexure-2,issued by the Respondent No.3 which shows that 

the applicant was employed as a Safe House Keeper(flOfl regilar) 

at Special Bureau, Kokrajhar since 1.4.1990 • Further he ' 

relies on the Photo copies of Identity Cards as shown in 

Annexurem.3 and Identity Certificate at Annexure-1. He also 

relies on letter dated 15 .11.1993 (AnneXUre4) sent by SB. 

Calcutta forwarding application forms for the post of 

chowkidar to his address in SB Kokrajhar. He counters the 

claim of the respondents that he was never in Government 

service but was engaged f or operational work. According to 

him he was always working in the office of the respondents 

and never did any operational work or was engaged for such 

work He c laims that having been in service for a long 

period he had acquired a right to be regularised and that 

he is entitled to be. regularised under the scheme of regu- / 

larisation as notified on 10.9.193. In this 0.A he had 

prayed for the following reliefs : 

1) to reinstate him as 5afe House Keeper under 

respondent No.3, 

to pay his currentaS well as arrear salary 
ç 

from the date of téminatiofl from 	and 

'C 
then 

to regularise his service as Chowkidar. 

20 	
The respondents have contested the application. 

They deny that the applicant wS a Government servant or 

an employee of the Government of India. They admit that 

the applicant was used in operatiOnal work by them but claim 

that this is not under the purview of Government service. 

They deny that the applicant was appointed temporarily in applicant was,< 
( the office of respondent No.3. They maintain that the L 

contd. 3... 
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strictly engaged for operational work which is not of the 

nature of employment. They contend that the identity cards 

and 'certificates issued to the applicant cannot be said to 

be a proof of Government service. Such papers are merely 

to facilitate his movements and activities which were being 

carried out by him in public interest. Police verification 

also cannot be construed as having been done towards employ-

meat to Government service. In fact police verification was, 

necessary in his type of work. Further communication addre-

ssed by Cäcutta office to the applicant in the address of 

the office of respondent No.3 is not a proof that the 

applicant was in Government service. There is no formal or 

even informal communication from the respondents that the 

applicant was appointed to Government service. 

3 • 	Under normal circumstances the onus to prove that 

one is an employee is on the employee concerned by producing 

the appointment letter. In this case as admitted by both 

sides there was no appointment letter. Therefore, no appoint-

ment letter can be produced. The photo copies of Identity 

cards and certificate are no proof that the applicant was 

a temporary Government servant. He claims that he was appoin-

ted temporarily as Safe House Keeper on 1.4.1990iand continued 

till 24.3.1995. The designation shown against him in the 

Identity cards is however different from that of Safe House 

Keepex. He has been shown as Caretaker'iIn the identity 

certificate dated 22.10.1990, no designation of the applicant 

has even been shown. In connection with the identity cards 

it may be mentioned that when we expressed our desire to 

see the original copies of the Identity cards the learned 

counsel for the applicant had pleaded inability to produce 

the same on the ground that they were returned to the 

contd. 4.9. 
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authority. It Is seen from the letter dated 15.11.1993, 

Annexure-4, 'forwarding application forms to him for the 

post of Chcwkidar, that there is no designation of the 

applicant mentioned therein. It reads - 

"To 

Sri P.Sarkar, 
Special Bureau. G.O.I 
P.O.& Dist.Kakrajhar 
Assam." 

This is therefore is no proof that the applicant was holding 

a temporary Government Service in the Special Bureau. The 

Certificate dated 16.7.1993 at Annexure-2 also is no proof 

that the applicant was a temporary government servant under 
the Special Bureau. There is no dispute that the applicant 7 
worked as Safe House Keeper in the Special Bureau • The 	/1 
dispute is that such work Is not normal Government serviceç 

and does not bring the applicant within the purview of 

Government service. The very word "non-regular" used in 

the certificate would itself clearly show that the applicant 

was neither in temporary government service nor was he a 

temporary government servant as claimed by him. We have 

heard the submissions of both sides and perused the appli-

cation with rejoinder and written statement and given our 

due thoughts to the matter in hand* We however find oursel-

ves unable to come to the conclusion that the applicant was 

a temporary government servant under the Special Bureau. 

The attempt now made by the learned counsel of the applicant 

to bring the applicant within the purview of° the scheme 

of regularisation under Government of India, Department of 

Personnel and Training No .51016/2/90-EStt(C) dated 10.9.1993 

is not entertainable as there was no pleading in the 0.Ae 

that the applicant was an employee falling within the 

contd. 5... 
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purview of the aforesaid scheme. This is rejected. 

In the light of the above discussion, we decline 

to grant the reliefs prayed for. The application is 

dismissed. No order as to costs. 

D.C. VERMA ) 
MEMBER(J) 

G.L.S1J'IGL 
MEMBER ( 

) 

10 
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$ench 
(See Rule- - 

?PPLATION UNDER SEC 	19 OF THE 

rTMTPTThPT 

 

R TThUNALACT.1985. 

FOR USE IN TRIBUN7LS OFFE 

Date of filing 

Date Of ReCCipt by post ; 

Registration 

IN THE CENTRAL ADM lEN ITRAT WE 'TR LjU NAL 

BETWEEN 

S ri PRADIP SARKAR 	.... 	 APPLICANT 

- AND,- 	 S  

The Union of India and others ... 

DETAILS 



I, Jr 
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DETAILS OF APPLICATION •:- 

1.Particulars  

1) Name of Applicant 

ii) Npme of Father 

uI) Designation and -' 

Office in hich omp-

loyad. 

iv) 0 ff ice Address 

v) 	Name for service of 

all Notices. 

\, 

M. Shri Pradip Sarkar. 

:- -Late Abafli Kante Sarkar. 

:- Safe HOuse Keeper office 

of the Assistant Commi- 

ssioner, Special Bureau, 

Govt. of india, Kokrajhar, 

P.O and jjist.- Kokrajhar. 

:- Sri Pradip Sarkar, 

Safe HOuse KOOper ) Off ice 

of the ssistant Commi-

SS ion er Special Bureau, 

Govt. of India, Kokrejhar, 

.O and Dist.- Kokrajhar, 

Assam. 

:- Sri Pradip Serkar, 

.s/O late Abani Kanta 

arkar, c/o Sri I-fare 

Krisna Chanda Ward No.1, 

Santinegar, P.O and Dist.-

Kokrajhar, Assam. 

2. Particulars of Res- 	:- 1, The Union of India 

pondents. 	 represented by the 

-: 	 Secretary, Cabinet Sc- 

-:cretariat, Special 

Bureau 

CA_&A.  e, u /"a- 

- -- -% --- s 	 - - 
	 - 
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Bureau, Govt. of India, 

- 

	

	 Room No. 8-13, South Block, 

New Delhi 110 001. 

• 	
2. The Commissioner, 

Special Bureau No. 48/A Syed 

Ainir All Avenue, Calcutta-

7000170 

3. The Assistant Commissioner, 

Special Bureau, Govt. of India, 
• 

	

	KokraJier, P. o • and DI st - 
Kokrajhar, Assam. 

• 	 •. 	 •• 	 ... Respondents 

• 	 34 OffIce address of:- 
the flespondents 

The Union of India 

represented by the Secretary, 

Cabinet.Secretariat,Speclal Bfl 

• 	 Bureau,Govt. of India, 

Room No. 8..13 ,South Block, 

New Delhi110063. 

The Commissioner, 

Special Bureau, 

• 	• 	• 	 NO.48/A Syed Amlr Ali 

• • 	 Avenue ,Calcutta-700017 

The Asistant Commissioner 
• 	 Special Bureau, 

Govt. of India, 

1krajhar,P.p.-Icokrajhar. 

• DIst.-Kokrajhar. 

• 	- 	
Cóntd-4 
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4. particulars of Order 

against which appli-. 

cation is made 

5Jridictin of Tribunal 

6. Limitation 

:- This application Is made 

against vorthl Order dated 

24.3.95 of the Assistant 

Commissioner (Respondent 

No.3) asking the Applicant 

to hand over office key, 

identity card etc. and not 

to come to office. 

:- 

 

The applicant declares that 

the subject of the order 

against which he wanted red-, 

ressal is within t he juris- 

dication of this Honthie 

Tribunal including reliefs 

pred for 

:- The applicant further dcc-

lars the application is 

within th Ii.rnitatjon descri- 

bed in the Section 21 of the 

Administatjvo Tribunal 

Act, 1985. 

PAC'IS 

p 
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7. FACTS OF THE EASE :- 

That the applicat Is a citizen cE India 

being the permanent resident of ward No.1, Santinager, 

P.0- Kokrajhar, P.O and District- Kokrajhar, Assam and 

as such is entitled to the rights, previledges and pro-

tections . .guaranteed under the Constitution and other 

lws of the country. 

2. 	 That the applIcant readi upto Class VIII, 

but COuld not prosecute his further study due to ecut 

poverty and was looking after for some to maintain his 

family. His father expired some time bck and the app * 	S.. 

licant has. to look after his widowed mother, his wife 

and the minor child. At present he is out of employment 

and is facing acute poverty and it has become impossible 

to maintain the family. 

3. 	 Th - t the epplicant was appointed temporarily 

as Safe House keeper on 1.4,90 in the office of the  

Assistant Omnigsjonr (Respondent No.3) and he was 

receiving pay of Rs, 1150/- per month. He continued 

in his service till 24,395 with honestly and sincerely
11 

without any adverse remark. The respondons also obta. i- 

ned the Police verification report from the Inspector 

General of Police, SPCCIa1 Brench, Assarn, Guwahatj and 

to his inforrretjon there was no advàrserenark against 

him •. 
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him inx the report. The identity cards valid upto 16.10,95 
- 

wre also issued to the applicant by the Respondent No.3 

as per rule from time to tune. The Respondent N6.3 had 

also issued a ccrtific9te dated 16.7, s~ft 93 certifying that, 
-.-t 

the applicant had been working since 1.4.90. In this conn-

ection it is stated that as a matter of prectice theHouse 

)Ceepers are appointed by verbal orders of respondent No.3 
/. 

7  and no formal appointment letters are issued& As the 

applicant was appointed in the similar manner he could not 

anflCX the appointnrnt order alongwith this application. 

The photo copies of the certificates dated 22.10.90, 

16.7.93, and the identity cards issued by the Assis- 

tent Commiss1on3r (Ispondent No.3) a re annexed 

herewith and are marked as ANNEXUR 	2 arid a. 

4 0 	That the a pplicant states that, while he s in 

temporary service of safe House Keeper, some posts o f  

Chowkider fell vacant under espondent No.3 in 1993 	- 

and the eplicant applied for the same through proper channel 
hO appeared in the interview in July, 1993. After this the  
Calcutta office of the respondents vide a Memorendum dated 

15.11,93 Sent ± 6 sets of application form to the appllcaht 

and directed him to return the same urgently after duly 
/ 

	

	filied up.. Accordingly the applicant filled up the forms and 

Sent to the Calcutta Office as directed 

The copy of the letter dated 15.11.93 sent from 

Ôalcutte Office of the respondents is annexed 

herewith and is ma- riced a MNEXURE No4 

5. That  9,0 
V 

RCA 
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That the applicant states that, he-carne 

to know th't, the respondent authorities had a]o 

obtained the police veLficatiOn retort from the corn- 

etent authority and to his knowledge there was no 

remark against him. The applicant was awaiting Bnxi-

ous].y to-get the appointnCnt letter as.other candi-

d.toS who appeared alongwith him in the interview had 

roceivea their appointmert letters and joined in their 

poSts. AE there was no -dtnfortTatiOfl as regards to his 

appointment s  he sulinitted a xv. l'wpresentatiOn dated 

Lit 
20.3.95 to the commission (2espOfldeflt No.2) through 

21 
proper channel stating all the facts and with a prayer 

to give him. an  appotunity to serve as full fledged 

Chokider. He also stated in the representation that, 

-he is in great hardship to maintain the family consis- 

ting of his widowed mother, wife and a Son with a megre 

salary of Rs. 1200/- P.M. which he was getting as Safc - 

House keeper. 

The cOpy of representation datd 20.3.95 

to the applicant to Respondent No.2 is 

annexed herewith and is marked as 

 That the applicant states that, whilc 

he was expecting his appointment as a Chowkicr on re- 

gular basis, he was surprised to knob verlly from 
-- - 

the 

\. 
1 

TV LeAi 	kc- 
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th$t 
the Respondent N0.3 on 24.3.95 Wt his service as 

/1 
• 	 /caretaker/S fe House Keeper had been terminated with 

• 	
/ ji3di5te effect because of the reasOns that, some 

/ local personS loeged a complaint against the appli-

cant to the resndent authorities. Accoruingly, the 

Respondent N0.3 asked the applicant to hand over the 

office key, identity card etc. and directed him not 

to come to office any more. At this, the applicant 

was dumb founded as he had been serving with W41 

OuflOSt sincerely, honestly and to his best of ability. 

1aving no alternative, he submitted a representation 

dated 1.4.95 to the Additional Commissioner, Specl, 

- 

	

	 Bureau, Govt. of Incia Calcutta stating the facts 

regarding his verbal termination Order on false cue-

gations of some local persons and pryed for revoking 

the termination oroer and allowing him to continue 

in service. 

The copy of the representation dated 1.4.95 

to the Additional Commissioner is annexed 

herewith and is nrkod as  

7, 	That the applicant states that, in the 

meantime he collected informat'ion regarding the per-

Sons iho sUthittd allegations to the respondents 

against him. He came to know that, three persons sub-

mitted the allegations in their fidtitious names, 

as Mr. Nath, Mr.har and Mr. Paul. But actually, the 

• names of .... 

£4 
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names of the personS are Mr. Birendra Pratap Singh 

(Owner of the house where the respondent's. office 

is situated) Mr. Subhas and Mr. Chanchal 1)as. The 

w1ner of thooffice house Mr. Birendra PratapSingh 

used to come to the office premises frequently and 

wCre using the office telephone for his personal 

purpose in the absence of the officer-i-ri-Charge and 

when this vas ojected by the Applicant, Mr.Singh 

intinidated him vAth severe consequences. Mr. singh 

was very mch annoyed and w4th connivance 	Mr. 

S ubhas and Mr. Chanchal ies in fictitiouS manpor 

5ubcittod false aId fabricated a negations against 

the applicant. 

8. 	That the applicant states that,.he submi- 

ttedanother representation dated 14.4.95 to the Res-

pondent No.2 stating all the facts regarding the false and 

fabricated allegations suhnited by the three persons. 

The applicant vehemently denied the allegations 

as he had done his duties very sinc.t.ercly and hon-

estly to th satisfaction of all concerned. He stated 

that the persons enimical tohim were interested to 

SOe that, the applicant cannot continue in his ser-

vice. He also stated that prior to his termination 

from service, neither any show cause was served upon 

him nor any opportunity was given to him to place 

his 



1: 	 his b-se before the respondent authàities. As such 

th ho preyed for an oqqthity into thoafairAthem  to 

reInstate him in service as he is the only earning 

rnombr of the family. 

The copy of the representation dated 14,495 

to the Respondent No.2 Is annexed herowih 

is marked as ANNE2U.RENO.7. 	- 

-: G R U U N D A :- * 

7 . 

That the applicant submits that, he waS  

- 

 

- 

 

-------- 
appointed.. as sa o House Keeper way back on 1.4.90 • 	 -. 

and continued as such till Narch, 1995 and he had cQiple-

ted 5 years of coninuous temporary service without 

any adverse remark ainst him. As such he has acc-

rued the; right to be regulerised in service as per th e  

law laid dom by the Han' ble Supreme Cirt of India 

in many such cases, 	 - 

That the petitiono -  submits that, he had 

appearco in the interview for the post of Chowkidor on 

regular basis and he farad well. His police verifica-

tion report was also completed and was expecting his 

appointment $ Chwkjder, But to his utter surprise in-

stead of appointing him as Chowkidor, the Respondent 

No.3 directed him han - dover the key f the office, 

identity 



identity card and asked him not to come to office 

any more on the ground that, , me lace 1 persOns had 

submited ccnp1eints agaist him. The applicant do-

flies all such al1o, etiOn$ as he had served the or-

ganisetion with utmost' sincerety and honestly. The 

respondent a'uthoritios ought to hve enquired into the 

affair before taking any atión against the 

applicant. 

III. 	 That the applicant submits that, 

the owner of the office premLscs Mr. Singh wanted 

to take action against the applicant as because, he 

objected rrding use of office telephone afld as such 

he (Mr. Singh) alongwith 2 others suhnittcd false lle- 
r 

gations against the applicant on fictitiOUs names. As 

such any action taken against the, applicant on the 

basis of false allegation is arbitrary, illegal and 

is against the principle of netux8l justice, eqiity, 

good consciOnco and administrative fairness. 	* 

Iv. 	 That the petitioner submits that he is 

a poor man and has to look after and maintain his 

family consting of widow mother, wife and a child and 

if he is not a11oced to work) the family will die of 

starvations • A5 such this Hon' ble Tribunal may kindly 

look into the hurnanátarian Capect of the matter also 

and 
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and may be pleased to direct the respondent autho-

rities to re-appoint the applicant. 

That the applicant submitSx 	that 

he had suhnitted several representations to the res-

pondont authorities stating in details regarding 

his removal from service etc. and with prayer for 

his reinstatement in service. But till date nothing 

has been done by the respondent authorities to rein-

state tho applicant. This action of the rspondeflt 

authorities is against the principles of eqity, 

good conscience a ncM adminis t a tive fairness. 

That it is respectfully subTlitted here 

that the case of the applicant was not at all farily 

treated. It was arbitrarily siggled out and whimSi- 

calrnly discriminated to deprive the livelihOOd of 

the Applicant and for that matter his entire family,  

menthers re denied and deprived of their livelihood 

wjthOUt following the procedure established by law, 

(Sill. 	 For that in the circumstances, the 

applicant has no other alternative and afficacious 

remedy save and exce pb by way of his a pplica tion 

whch would be just, adequate and complete if so 

granted. 

VIII, 

'? 
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VIII. 	That 'justice was demanded but the same 

has been dcfljQd to the  appliCaflt. 

Under the above circumstanCes, 

it is thercf9re, prayed that, 

Your Lo±dships wOuld be pleased 

to admit this applicatiOn, call 

for the records, issUe notiS upOfl 

the respondentS and after perusing 

the same and hearing the parties 

wOuld be pleased to pass an Order 

directing the  respondent authori-

ties to reinstate the applicant 

safe House keeper under the ASSiS- 

• 

	

	tant commissioner, (Respondent 

ip.3) an pay his current as well 

as arrear salary from the date of 

termination i.e. from 243.95 and 
iC1'. oJku 

then regularise his sorviceAunder 

the Respondent Vo.3 in the inter-

• est of justice. 

B. 	 R P_FQ : - 

Pending final disposof the 

application, the applicant sceks 

issuance 

p 
- 
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• 	 issu nce of the following interim Order. 

The respondent authorities parti-

cularly the Rospondnt No.3 may kindly 

be directed to reinstate the applicant 

and a IlOwed to work temporarily as safe 

/ 	 House keeper under the RspOdCflt NO.3 

and pay his salary. 

9. DETA IIS OF RpjS 

The applicant declares that, he 

had availed of all the remodiies available to him under 

the relevant service rules etc and his representation 

dated_21.3.95. 1.4.95 and 14.4.95 have  notyct been 
- •J- 

disposed off, 

N o  MkTTERNOT PEi4TQ IN ANY OTHER CCURT ETC. 

The applicnt further declares that the 

matter regarding which the application has been made is 

n ot pending b of ore any curt of lar or any Other1. 
• 	 authority Or any other bonch of the Tribunal. 

11. PARTICuLARS OF POSTAL ORDER IN RESPECT OF THE 

APPLICATION FEE 

.ofI.p.O 	09 323 27 

II. 

J. 

p4/  
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Name of the P.O 	t.o./&a-47 	
• P• 0. 

Date of issue 	•w. 79T 
• 	 J• p.0 at which payable :- 

- 

An index in duplicete containing the ótils 

of the ciocuments to be relied upon is enclosed. 

 

Details of IiEX. 

1. prticularsOf applicant :-

a. particulars of R0spondCflts 1- 

3, Particulars of orders impugned :- 

Jurisdiction of Tribunal :- 

LimitatiOn : 

FactS of the case :- 

Relief sought :- 

Interni Order :- 

Remeoios c,chausted :- 

Matter not pending in other court :- 

Postal Order :- 

ANNEXURE No.1 - Copy of cortiicate dated 22.10.90 

of respondent No.3. 

• 	13. !nnex- 2 .... 

L•./__ -•'-.-••-•'--.--- 1 -  • 	 - 
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13. ANNEXRE No.2 	-Copy of certificate dated 16.7.93 

of Respondent No.3 regarding the 

date of qrppoiiftnent of the applicant, 

14 • AINEXURE No.3 

	

	Copy of identity cards issued to the 

Applicant by Rcsndont no.3. 

AM'TLXURE No.4 - Copy of letter dated 15.11.93 of 

Calcutta office o the respondents 

- regarding sending of application form 

for post of chcikider. 

ANNEXURE N0.5 - Copy of representation dated 2..2O.3.95 
21) 

to the Respondent No.2. 

17, ANNEXURE No.6 - Copy of representhtion dated 1.4.95 

to the Additional Commissioner. 

18. 71, NNEXURE No.7 - Copy of representation dated 14,405 

to the Resndent No.2, 

VERIFiCATION 

--.- 	 • 
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ER1ICATION 
- 	 -- -.---- -- 

I, Sri Pradip Sarkar son of late Abani 

• 	Kant.,Sarkar, aged about 29 yearS, a resident of  

-ard No.1, Santinagar, KOkrajhar P.O and Dist.— 

Kokrajhar, 	sarn do hereby verify that, the con- 

tents from para 1 to 8 are true to my personal 

O1edgo and beliCf and that I.hvc not suppressed 

any material fact. 

nd I sign this application on the ZoIk 

day of July, 1995 at Guhati. 

Flace :- Gu:ahati. 

to ;_1Ol7.95. 

( 

SM NATURE. 

...• ' 

•, 
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\ ). TO tHOM IT MAY CONCERN - 

	

( > 	 - 

/ 	A 
•; 	•t, 	i 	 I 

7
1( this letter is ernployedto the office of tliia  

• 	 - 

• 	-,-sstant-cornmL1ssione'. Spi. Bureau. Kokrajhar. 

All necessary assistance extended to him in 

dscharge of his duties wbuld be gratefully acknow1ed9d. 

• 	 This identity'certificate is,valid upto Dec'mL"r 

31th 1990 from this date of issue. 

Date .: 22,10.90 

• Plave: ItOK,RAJHAR. -  

• 	

, 

vni
• 	 •. 

04 - 

/ 	. 

Aoj 
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• 	

j22ff. 

This is to certify that Shri pradiP Sarkar Son of 

lata A.K. 
arkar. açjed 27 years has been eu1oyedma Safe 

HoUse Keeper 
(oflra9U) at special Bureau. KOkrai har since 

Oi4. 1990. 

- 

• 	 . 

CA (• ç) 
	)u S  (. 

c. * Ci\ •%1 

•4 '%Y 	f( 
•?r P 

( T.T. Li.pCiA ) 

\,J 	 •t •'S(.)'. 

;*U 

I '. (J4• 

I . 1. r J 	• - J.i. 

,i 

I 
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NO. 2IY88i93 	1(EH) 18846 

peCil Bureau, 
Government of India 
48A, eyed Azir AU Avenue, 
Calcutta - 700 017. 

Dated : th 15.11.93 

I4EMORANDUM 
.rc 

With reference to your applicatiOn for 

...ttEie post of Chokdar six sets attestation forrr 

alorg with 	and one copy partII are enclosed 

herewith, which may please be filled up and retirned 

to the undersigned URGENTLY 

•i— ,4. 	 Sd/- Illegible 
(K.xc. Bangra) 

Section Officer (pexs) 

To 

Sri P. arkar, 
Speical Bureau, (3.0.1 
p.0.&Dist.Kakrajhar 
AssaTn. 	 0 	 • 	 '•• 

• 	 ***** 

4qyi41 
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The copimissioner, 
SpeCial BureaU, 
covt. of India, 	-. 
Calcutta. 
Through Proper Channel. 

I would like to state the following few 

words for your kind tons idera tion and necessary action 

please. 

That S±r during the month of July, 1993 

I had given an inter view for the post of Chowkidar at 

Hatikanda of this organisation after few months back 

the Police verification was conducted in favour of me 

at Kokrajhar. The same had been dspatched fm here 

vide Memo NO.. 	7/94/PVR/35 dafed 23.3.94 by the 

disthrict Police.Verification carried out by the D.S.B. 

was sent from their office vide memo No. 8/94/PVP/31 

dated 2,7.94. But till date no reply has been receIved 

by me in this connection whether I have been selected 

or not. Bosidos this, all of my colieguos those who  

a ppeared the interview along with me have received their 

appointment letter and already joined at their now place 

of postings. It is stated that I am working in this depart-

ment slnco 1st April, 1990 and carried out my duty as 

S/H keeper satisfactort1y. I am running my familyori_ 

sisting of my widow mother, wife and son in a  hardshjp. 

with more salary of Rs. 1200/- in this odd days, everything 

is getting costlier day by day. If I wii1d.bdn given an 

opportunity to be full fledged Chdwkid:I would be a great 

help to pull my family smoothly. 

- 	 - 





ANNEXURE ISb. 

TO, 
The Additional coissionor, 
special Bureau, 
8overnmeflt Of India, 
--- 

(Through Proper channel) 

I am given to understand by the Officer in charge 

of SB, Kokrajhar 4 that my services •s Caretaker has bean 

terminated on the basis of compliantS lodged by some 

locals. Even though the exactnatUrC of complintS 6cUaginst 

mc is zjot dlear, it may be stated that I have not done 

anything or committed any security lapses as far as my 

duty as caretaker of the office and its premiseS Is 

concerned. I have alys remained COflSCjUS about my 

duties and discharged the duties sincorly with unOSt 

care. I have never failed in fulfilling whatever official 

works delegated to m4by the officrS and staffs of SB, 

Ko.krajhar and teosiri. 

As far as my knowiedges iS conccrfleq. I can state 

with confidence that the compl.intS. lodged against me 

by some locals are not true and baseless. The locals 	/ 

who have lodged comp].intS mght have done so purely 

because of personal enemity and' jealous s I am emplyed 

in the office of Central Government. 

11 
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(Con td) 

I also beg to state that I have an aged widow 

Mo therW, wC  an& a child. I am the only one to look 

after them and I have no other means of earning income 

for my family. 

I therefore, submit this with sincere request 

that your order of terminatiOn of my service rry most 

kindly be revoked and I maybe rc_insttated . bY kindly 

allowing me to continue my service in your office. 

Thanking you sir, 

Yours faithflly, 

Sd/.Illegible 
1.4.95 

• 	 (pradip Kumar Sarker 
r 



ANNEXUE NO. 7 

TO 

The Commissioner, 
special Bureau, 
Government of India, 
Calcutta. 

S ub • : Prayor _  for.consideration 	 reinsta tement e 

Si r, 

The understgncd draw your kind attention and 

sympathetic consideration in respect of the matter as 

hereinafter stated. 

That your poor applicant is the only earning 

member of the family and my Old mothcxV wife and children 

are maintained by my salary. 

, 	That your petitioner has been serving with his 

utmost sinccreiy and evote his fulI time for the cause 

of the task entrtsted on him. 

That since his service period, i.e. from the 

last 5 years nothing adverse is found against your 

petitioner. 

That all of, a sudden 'your petitioner has been 

terminated from his service at his no fault. 

That prior to his termination from the service 

no show cause was aerved on him and also not given any 

opportunityto be heard either in wrItten or personally. 

That your petitioner became the victim at false 

allegation and the allcgatibn made against him was totally 

false, fab±icatee concocted and sistortion to facts. 

'7. That..... 



!J2-7 (Con td) 

• 	 70 	
That the persons (es collected by me) made alle- 

gation naming thcn as Mr. Neth, Mr. Dhar and Mr. Paul 

are not their actual name. Those persons identified 

themselves -as such name but the real name of thorn are 

mr. Birendra pratab singh (Owner of the office house), 

Mr. Subhas and Mr. Chanchal Das. They intentionally made 

false personification so that the complainests name 

never be traced out. 

That sir, if your good occices enquire into the 

matter as stated in para 7 to justify the matter thei the 

truth will come out. 

That sir, your petitioner noticed that owner of 

the office house mr. Birondra Pratap Singh trespasses 

office premises and uses office telephone in absence of 

officer in charge which was informed by the applicant 

and accordng1y the officer in charge warned the house 

Owner not to use office telephone. 

That due to objection of yourpetitionor Mr.Birofldra 

pratab singh intimated him for harm consequences and as 

a result of which the owner of the office house with the 

connivance with two other Uxsons made false allegation 

to you against your petitioner icentifying thcsolves 

as Mr. Nath, Mr. Paul and Mr. Dher. • 

ii. 	That the complainants intentionally making and 

committing false personification caused great harm to 

• 	 your petitioner at his no fault. 

• 	 fir- 	 12 • That.,., 

H 
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That your petitioner for the surity and sanctity 

of the offices requested the owner of the house Mr. Birendra 

pratap singh not to use the unuSed office fom after the 

offic3 hours. 

That for the same owner of the houso annoyed an"d 

took retaliation against, your petitioner. 

That yourmpetitiOfler does not indulge himself in 

any other works excepting his official duty nor he is 

engaged in any other job. 

That the service record and' documents are enclosed 

for your kind perusal. 

In the circumstances it is beningly prayed that 

your goodseif would be gracious enough to look into the 

matter so that your poor petitioner may be reinstated 

to his job applying judicial mind, for the ends of justice. 

And for this act of kindness tour petitioner shall remain 

ever gratefulto you. 

Yours faithfully 

Sd/- Illegible, 
14.4.95 

Copy to 	 (pradip sarka.r) 
Care Ta ker 
'Spi. Bureau, ' 

1. Deputy Commissioner, 	P.O. Kokrajhar, 
spi. Bureau, 	 Dist. Kokrejhar. 

Govt.Qf India, • 	siliguri, for information. 

2.Asstt. Commissioner, 
Spi. Burau, Govt. of Inaia. 
Kokrajhar, for information. 
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In the matter of 

O.A. No. 140 of 1995 

Pradip Sarkar .. Applicant 

.- vs - 

Union of India & others 

.. Respondent 

j j9S6 

çrLL 1  

IN THE CERAL ADMINISTRATIVE  
GAHA BEIH 	

TBUNAL 

GUWBATI 

Written statement/show cause on behalf of 

Respondents Nos. 1.2 & 3. 

I, S. Chandrasekhar, Deputy Commissioner Special 

Bureau .(Govt. oIhdia), Guwahati, do hereby solemnly 

afirrn and.Sajas follows..:- 

That I am the Deputy Commissioner, Special Bureau .' 

((Jovernment of India) Guwahati, and acquainted with the facts 

and circumstances of the case. I have gone through a copy of 

the application and have understood the contents thereof. 

Save and accept whatever is specifically admitted in the 

written statementhe other contentions and statements made in the 

application may be deeinet to have been denied. I am competent 

and authorised to file, this written statement on behalf of all 

the respondents, 

Tht the Respondents beg to State that tie_applicant 

is not a Goverinent Servant or an employee_of the Government 
- - 

of India, his application for redressal of grievance does not 

fall within the jurisdiction of the Honble Central Administra-

tive Tribunal as envisaged in the Administrative Tribunal 

ACt e  

That the Respondents beg to State that the Safe 

House Chawkidars are like any other person whose services are 

used for operational woi as and when required just like 

informers etc. Such individuals are used in the normal 

course of intelligence work and deployed strictly on the 

understanding that their services would be utilised to the 

extent and only till it is required and this would 

not entailS them to any kind of claim / benefits 

Contd. . p/2 - 

S. 
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which may Otherwise. be  given to any Governrnentservant. Such 

individuals are also clearly tOld about the conditions of se'vi-

ce and all care Istaken for their welfare/well being 	HOwever, 

their services are only a partof the entire' operational mach-

inery and tot-ally beyond the purvieu of GOvernment service.Rny 

facility given to them towards idantity papers etc. cannot be 

taken as the same given to other Government servants. The 

applicant 'a contention of violation of natural justi'ce, ptincip 

lea of equity, good conscience etc. and following of course of 

lau IS invalid and based on a false pretention/ass:umption that: 

he, ib entitled to benefits due to .a Gbvernment servant. 

4) 	That the Respondents have no comments to the 

statements made in. pBragraphs 7(i) 7(2) of the applications, 

That with reference to the statement made in paragrap:h 

7(3) of the application the respondents beg to state that. the 

applicant was appointed temperarily as Safe House keeper on 
1-4-90 In the OffIce of the Assistant Commissioner (Respofident 
No.3) it incorrect. The applibant' -  was engaged striotly for 

,parationalwork.which is not of the nature of e?mployment as is 

done for normal cases of Government: employeas/Covernmnent servants. 

The nature of operational work is in public interest required to 

be.kept secret. Assuch the q:uestion of any appointment as 
alleged by the individual -Lis arronaou.s, While eigagIng any such 
person, no liability for contihued engagement can be fixed on 
the authority concerned as such actio n IS bound •by concerns of 
security and national interests. POlice Verification of all Such 
persons is done on a routine basis and such verification cannot 

be construed as having been done towards employment to Governmnert 

service, i1oreover, since the applicant was engaged in the dis- 
- ;ubed area of .KOkrajhar district, - Identity pepers were aske --------' - ': C. 

 
-for by him for his own safety and welfare without a -ny claim o 

-------------------------- 
 

a Government servant. Since the Individual is/was not a 

-overnment servant Such papers cannot be said to be a proof of 
government Service. Such papBrs are merely-to facilitate his 
movement/activity which iS being carried out by him in p:ubliO 
ihterest. 

6) 	That with reference to the statement made in paragraph 
7('4) 7(5)of the application the respondents beg to state that. 
the recruitment of Choukidhars is done as p-er rules and no claim 
of the app'ai.bant i:S tenable? fof the post since it is done stric-

tly on merits. Any communication addiressed to him on this, es 

was'done in the instance quoted, is merely because the applicant 
was known to the office of-Assistant CommiSsioner,gpecjel Bureau, 

I(okrajhar, This is not any proof of being in government service 
as 	 - 



,. 	.. 

tell 

(a) 

as claimed. 

That with reference to the statement made in paragraph 
7(e) of the appJ.jcetjon the respondents beg to state that; the 
natur of engaging such individuals i. strictly for oparational 
reasons and Without any claim to government servjce Such idjj-

d.Lgals cannot take recourse to the plea that their service was 
terminated as there is no liabi1jt whatsoever ,  to engage their 
sevjces contjn,o,,j, or to regularjse them. They are engaged 
strict1y for operational work in the public ' ;,interest and for 
duties connected with national security, the exact' nature of 
which cannot be disclosed. 

8) 	
That with reference to the Statements made in paragraph 

7(7) of the app"J.icatjon the respondents beg to state that the 
charges are3 baseless and irrelevant as the action taken Was tri 

tly on security grounds and to pirevent any haard tooperations 
of the Special Bureau. 

	

9) 	
That with reference to the statements made tth Paragraph 

9 (Gounds) of the 8Pp1lcatiOfl the respondents beg to state that 
the nature of services rendered by the Rppljt Was strictly 

operatioflal and in no manner, can it be construed to be that of 
a governme 	servant. The apljant is also clearly in the know1ee of the nature: of: hi 

work and has clearly breached the prvisio5 
of his engagement by violating the 

•Secu eover 	 rity of operat'jons •  mor , Since there, is no formal or even Thformal commitment from 
the ffice of saistant Commissioner Specia'l Bureau, Iokrajhar 

that" the applicant is appointed to government service, hits claim i' 
totally untenable and cannot be e?ntertajned 

They applia 	
has. also committed serjos breach of secrecy and 6

ecurity by Xeog and disclosing the operarional 
details/nature of work of the office of Rsstt. Commissioner Speci Bureau, Kokrajhar and the other 

°fi95 of the Special Bureau. In view 
of this, the épp;licant. has 

ORR also viOlated 'the provjs 
l ions under'which his dervice3s uera engaged and therefo1,, would 
not have any claim to COfltjflUüd engageme 
	Such action would 

also bp detrimental to national s.ecuritY and publj0 inter9st, 

	

10) 	
Thatt, the respondents beg to ubrnjt that; 

in case the 
applicantts erroneous contentions are upheld, this would create 

tremendous amount of burden both t'ci the 
	

functioning 

Contd .p/4-. 

C'- 



( 4) 

as also the financial condition2 of intelligence/investigating 

agencies of the Government of India. 

That the applicant is not entitled to any relief 

Sought for in the applicatIon and the Same is liable to be 

dismissed with costs. 

That the repond ents cravep leave of the Non' ble 

Tribunal to file additional written statent if occasion 
ariseS. 

V E R I F I CA P I 0 N 

I, S. Chandrasekhar, Deputy Commissioner, Special 

Bureau (Government of India) Guwahati, do hereby declare 

that the statements made in this Written statement/shi 
Cause are true to my knowledge derived from the records of 

the case. 

I sign this verification on this the lb th day 
of Ma Decener, 1995 at Guwahati. 

DEPONE]IT' ' 
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GUNAHATI 

INo4 

OA No.140 of 1995 

Pradip Sarkar 

. .Applic ant 

-. 	—Versis- 

The Lbion of India & Others 

• Respoden.ts. 

Rejoinder submitted by the 

appltcant against the written 

statement made by the respondents 

.1,2&3. 

The applicant most respectfully state as under - 

That, as regards to the statements made in 

paragraph 2 the applicant denies the correctnes.s of The 

•same.The applicant begs to state that he is a temporary 

Gvt servant working continiously since 1490 till 

his verbal termination order: on 243.95 and as such 	11  

• 

	

	he falls under the Juridiction under this Hon'ble 

Tribunal as envisaged in the Administrative Tribunal 

Act. 	 • 

• 	2, 	That as regards stat—emerrE made in para, the 

applicant denies the correctness of the sarne The 

con.td.... 	 - 

,••: 	 -t.-: 	• 	- 
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The safe House keepers ae the chowkidar and look 

after the office works as directed by the Officials 

concerned4 The nornen&atUre itself means this. The 

applicant was hever used for any intelligence wprks 

/ and ther3 was no understanding' that, his service 

woul.d be utilised. to the extent of providing informa-

tion and' as such he is entitled fox.similar claim/ 

benefits as given to Govt serv.ants The service 
4w1vLw.. 

of the applicant is within the 	cvi-e€ of Govt 

• service. Moreover it is pertinent to mention that no 

identify card is issued to. the informers as is given 

• to' other staff of the' department. As such the contention 

of .the applicant regarding violation of natural justice, 

equity and food consciunce are based on fact and law 

and ther.3 is no false, pretention/assunption regardinq. 

• his entitlement to benefits due to him. 

3. 	That, 'in. regards to statQvient in paragaphs 

5, the applicant denies the conten±ions. The applicant 

was employed on 164.90 as wkgxg already stated in, 

detail in his original application and the Hon'ble Tribunal 

• may be pleased refer. to the 0. . regarding the contention 

of the applIcant. The applicant was never engaged in 

operational work and he always worked in the office of,  

the, respondents as such there is no question of effecing 

the security and national interests, The police verification 

• in case of the 'appliant was done at a time wnen 

• 	contd, 



3., 

his case was considered for regular appointment of 

cho\ikidars after interview etc. while he was already 

in MMO=axy temporary service, as Safe i-louse Keeper 

/Ghowkidar. The identity cards are never issued to the 

casual informers and are issued to temporary/regular 

eñiployees of the department, 

4. 	That as regards to the statement in paragraph 6, 

the applicant states that, he'wasse1ected for the post 

of chowkjdar after due interv.jew etc. and all the 
4ott-rnoJJth 

preliminary pixgt 	were C&npleted, His appointmen 
was. not giien effect to; because of sothe false allegations 

by some persons as already stated in para 7 of the O.P. 

The respondent autj-iorjtjes communicated through the Asstt. 

Commissioner because the applicant was serving under 

him at the relevant period.. 

50 	At regards to statement in pragraph 7, there. may 

be provisjns of 'engging individuals strictly for 

operational re.asons and they may not have any c laim 

for Govt. service, But the applican.t cannot Come under. 

purview of such engagements as he was appointed as, Safe 

- House keeper/chbwkjdar for Office work , 

6*1 	That, as regards to statement in paragraph 8 

the applicant denied that charges are baseles and 

irrilevant.and there was no question of any hazard to 

operation of the Special Bureau. 

contd,,, 



• 711 , 	That, as regards to statenent in.*paragraph  9, the 

applicant denies that'his service was operational. It is to 

• 	 submit that , he was engaged for doing office work only 

• 	 like other c.howftiders in regular post:s. As such the 

applicant is deemed to beatemporary-Govt servant. The 

aplicant vehemently denies thecontention of the respondents 

that he has breeched the provisions of his srv ice by 

violating the security of. operations. He has done nothing 

against the, security operationsand has not divulged 

• . 	 anything in this regards and the same can be assed by 

perusing the -original application The commitment of the  

respondent authorities regarding appointment Of t}. 

• 	 applicant in Govt servica does not arise as he was 

already in temporary post of. chowkidr As such the appli-

cant has a claim for reguiarisatinn of his service, 

8 	That as regatris to statements in paragraph 10 

the appicant denies ive, contention of the same There 

• - 	- 	will not be any amount of burden to the operational 

functioning and financial cap4conditions of the agency 

of the Govt. if his contentions' in the 0 .A.. is upheld 

9' 	• That as regards to statements in paragraph 11, 

the applicant is .entitled for relief as prayed for in 

the application 'and the resoondnt authorities mãy be 

• 	directed to regularise the service of the petitioner, 

contd 
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lO, 	Tht, the applicant further states that, the 

fact of being an employee Of the respondents organisation 

can be oroved byth? act that, the Assistant CommiVssione 
b7t I Is 131iS 	e 

(Respondent No3) wrête a letteAof  Police, Kokrajhar 

regarding his intervention in a case of as.suit upon the 

• sistrof the •pplicant by one Sontos.h Debnath, In this 

letter the respondent No.3 stated that the bearer of th 

letter (applicant) is an employee of the orgnisation7 

If the applicant would not have been a employee of the 

respondents, then the respondent No.3 would never have 

mentioned the applicant as anemployee of his organi sa ti on  

The typed copy as weil..as the photocopy of 

the letter dated I83,95  are annexed herewith 

- 	 as Annexure A.& B respectively. 

• 	 ll 	That the applicant submits that, the Govt, 

of India,'Dept€. of personal and Training vide a 

• 

	

	notification dated 10.993 formulated, a scheme for 

grant of temporary status and rgularisation. of 

• 	 canal workers who have rendered one year of continuous 

• V 	 - 	 service in Central ovt. Aervices other than Deptt' of 

• 	 VTelecom, post and Railways, 	 V  

The copy of the Notification dated 109.93 

regarding grant of temporary statue to casual 
V 	

V 	employees is annexed herewith as Annexure—B, 

12.1 	That the applicant further submits that, if he 
• 

	

	is hot f1ln- back and regularised in service then he will 

suffer irreparable loss and injur and the whole family 

V 	 Will die of startation. As such this Hontble Court may b 

	

contd. 	 V 	V  

0 
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pleased to jntervene into the matter and 

pass appropriate order dor regularisatiOfl of 

the service of the applicant in the interest 

of justices 

Veri ficatiori 

I, Shri Pradip Sartar, son of Late Abani 

Kanta Sarkar, aged about 29 years, a resident 

of .'ard No.1, Santinagar, Kokrajhar, P.O.. & District-

Kokrajhar, Assam do hereby GQii0m vetify that the 

- contents from paragraph..J. to 10 	are 

true to my personal knowledge and belief and that 

I have not suppressed any material fact. 

And I sign this verification on this the 	th 

day of Februrary, 1996. 

P1 ace  

Date- 
S 1 g n a t U r e, 



Anexure No. 4- 
To 

The Supexintendent of Police 
District'Kokrahar,,Assam. 

Respected Sir, 

	

- 	 Myself presently holding, the charge of 

Assistant Commissioner of Special, Bureau , Govt. of India 

Kokrajhar.My senior officer respected Shri Y.C. Modi, 

an IPS Officer is well known to you During his visit in 

September, 1994 at Kokrajhar we met each other. 

The bearer of this letter is also an employe 

• 	of our organisation". His siste± Smti Usha Rani Roy wife of 

Shr,i Ashutosh Roy' of Subashpally,Kokrajhar was seriously 

beaten with an' iron rod and ass ul ted on '1342 94 at 0833 hours 

by one ShriSan'tosh Debnath alongwith his two sons Liton Debnath 

and Tutan Dbdath, More details if you desire you can larn 

from the letter bearer. 

• 	 Now you kind honour is requested to look into the 

matter on -hu'nanitarian ground. For. this act your kindness I 

shall remain grateful to you. 

Due to some urgent works I am 'unable to personally 

meet with you for his home you will not mind, 

Thanking you. 	• 

Yours sincerely. 

Sd!— Ii legible 	• 

	

1 ,iY 	• 	- 	 ' 	18 .2.95 

ASSISTANT CWtMLSIONEP 

SPECIAL BWEAU 
• 	GOWT. OF INDIA 

KOKRAJWR : ;:: ASiMM. 

I 
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P.sicted : 

My self rcsentiy ho1-ing the charce of As1stnt 
Commissioner of 	cial Rurau, Govt. of India, Kokr jhr. 14y 
senior Officer r'sected Thri Y.C. Mocli an Il-S Oificer is n 
well kiown to you. Uuring his visit in. Srptetnbr 1994 t 
orjhr We iiit -- tch )ther. 

The herr of this letter is also an emp1oyr' of ur 

	

• 	.i:tcr 	rit. 	ha PFrii 	ii f 	( 
?hutoi cy _ 	.;: ::i 1'., 	ikr jhar win cor.ionsly '.-; tm 
iith, an iron rd nc 	 md assuited on. 13, 2.'1 it 08 () nr.i 
y one :31,iri 	 .-.nq wtti h 	two ; 
t,c, 	t 	• 	 % 	t 

y..0 cr 	L • 	 •. 	- 

j-A 	 ur: .i'; rU!3tcU .o luok 
Vttor 3..r 	.; 	•• 	 •c t1jJ v ur: 	of 

I 

:r 	 ersn' 
with yu 	. L. . 	. 	 nt mind. 

Y.':; 	J' - 	4i'• 

(p 

( S.P. c4vRAr0rry ) 

SStANT c1S3 an 
S&L44AL L't.cAi 

VT.ItN)iA 
MCKRAJUAft  

4&AM. 

V 9/p 
V1, 
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• 	/ 	 UOvT. OF IIDXA, Dopt. of Por. Ax Trg. SLcij  
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ov 	inj ."orknrp. 

'hG 4ujUn1j 	U 	of roarujnt Of pro • 	o 	tUywr. 	.j 	CrLt1'ClI Joytr i(rn. 
 

DffjCQM wore 
: 	- Vid(4 th1 ti brtt u, 	•Ol/2/8tt(C) tltu(i 7-t,pi 

('110 of [(Qy$ !.LczrL, 	1h POlicy 
roviewlud i1A thc IIILht Q1 ,

th 
13 junt of Tho CAr, Prtnj;t • 	- cnej 	L.lhj, ttcliv 	or i6-19o, it tho writ pU t.tc 

by Cj' rn 	r'.tJ•  tud ctlir.g 	LJfl.tOIJ of Itct1rt (10 It  

	

S GQr1 	 thfl 	iIL thu axistin,
OtTh ±8 O 	7jj 	ry rotj.uu to b 	 thu :iuit of 

ttUrtry rtatull to Llba.c•run..i. 
QIOQflf 	1h) flro - -. 

	

QUIP1 0,70d nnd hrtvc, ronr 	yc\I' Of O1tjfluo 	D(W.Lc .n rfnt1'rtL 	 offi0 	t1inr than Lcprtrt 	tt of 
Po 	Zuc rtti1wy 	tJy e rt:;j.L:'t1 by thu 	 j t 

of Fintt u, 	(rG r0qu, to bri8g tJr 
to the nou 	of rnPOItAtine nUthoriticsundcr th1 

cot1trc fltitl 	 thttt roarul  tLTo8t Of  
aJiplc'OG9 	1oAo n 	ordu 	with Un julio3.jm 	)t!.iiri 
in ON &tto 7-3.194. 	of nc,gli; 	0 hoi1c bo 	çr 
s3nrioiiy flLlC( bru't to tho notico Oj Ctpproprjtto t'uithj 
for tctkirtg p'outpt flrid rt1 tribjo 	'cj0 1  

	

 

'"u )f 	H. I 	
i):L)otlror srr 1 - 

	

	Of T 	prflry • 	ti,. 	 r 	) flft• 	f 	:' cr .  nt of indin i9, 
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will r. 0 ,110 111to oruo witlk (JTXut jroi 

Th113 	hItU ID t\p.tOW.0 t CUtL 	Ureçi jfl 	ipJ)\r.. 
aCint or u U11,J 11 t)j' jUr 
thoir Ztttr!ht nitifulsorcliftnto 	 Oq tho ttkltc 	f 
t1j OPdQr no 3ut I 	t)1 nt to 	lo to 	.'( - l"(1 r 
In flfltlw(ty,,, 	rt'it 	.t Tc?IOQfltjrjflr.n IJ(p rt;..wg, c' 

tn vho 	hC"vo thoir cfwn øbcmq9. 

4. 	Taup',riry 	nPtti 

. 	Tautporr'.r. 	tfltt! 	Yfl).d 	(! 	V!fl 	rri 	OL1 (\11 
i) flrc. 	5.r.i 	r 1 t21 oyp1(nt 	rm 	tho 	'n 	r! 	•5?4 cr 

who hrv 	r'icr 	1 	 jja t)1' flt 

i.rj 	 hti t 	ttty' 	:'t 	''ç hci *' 	.ck 

c' 	t 	1nt 	i:4O 	driy 	( 	:c O rlyiC In th 	t1i0 ç,c 

oIo 	CL'vervth5. 	ri 	i1r\y 

lie Autsh e iftai,, o toux,rr'y U1t 	woujtt be 
rorcsrc,m,o t' tho rnt/.tIrtb11j 	of rquLrr ;3r, i' 
PoBtO, 

('O(%fQ'a11nt 'f 	j',rry RHtfil.1 rq n ntt, Ir, 
flAy tihrr 	 nnj 

Tho 000c 	1i113 b rrl c.rt1y 	tif 	p ' 
1 	W' 	bo dc py'i1 'yho) 	i 	th ci 	 'ni. t,' 
tcirritot'jrt 	'Irr1ci o!i tho bt1.4 of rvrIirtj t'j '. 

11V. CtcJi rfl 'uJ 3 	 tQJnpr'ry et  
tbat, 	 h n 	rii')l t cri 	t tj 0  
?Ut. 	 c7.( 	rO1 'tci t1ix'u;h 	"1,fl 	•. 

r tl 	\ 'M Ut 	 irt1. 
i - 
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(.t? t'Th1,p fl I; d( ty rt La 	t th rUfo, 	to th of tho
f yny 	for n 

ooIroSP0qdInq rguj.p 
off1jtj lfl1udjn 	

fnt 
(1) 0 ftt5J of lroq t th 	:uo x'to to 	

ouJd bo 	k 	iflto fltQUrt br 

	

pro 1.'trt 	 for 	
030  yan  o mubjoat to ptrf0I1flnnCfl 

 
U06 dety ls  in 	i19tr(it 	

24(; 
 ofj 	ohc.rit, (.S WOok 

• ir U Y(4tr from tho f3 
Of 

tci1np rz sy  

O1tlUoQat will 
be 	prc 	Maio nt. th0 r to of o 	or rJvcrYO dayb of 	

o Otlr k.t,d Of 	
opt ttorrii 	

1 'VO) 4j 	not bo tl.1bLo Thai 
tlii QP0 bo 	to nh1ry 

thø lflva nt tIojr ra(1jf 
Ofl 

Uinj rugIrjtt0 H 	WIU flot ba 	
to 	bfltjt Of Q8C 	 Of on tj,101 	

for flny ren 	OI O 
• 	 thu 	cuttjn 	OrV1cO. 

(i) 	tGr 	 to in 	
lborr 	tablo to rogn 	r. 	n10 	Will bo 

( V ) UO, oç 	v:I cii r'('1t(ffl 
rod undq r Xoi2o.Pry 

tr b &ouj bo oou, tod £or t.lio 	
of rtroiQflt 	wi f tar th 	llou 

(vij 	.M.f t' Pcn(j.1. fti' ne 	
t(' tr 
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cont1mantim to t 	U ro 

Ftinc1, tnd wi 	i. 	further t'o oJ.ii4 for th'Z 

frrn.t of Forttvn1. ;dvnco, F1cot ldvRnco :11). th< 

oonditions nn flro nPOUnbla to t.iprrr; Or. Ipt (t4p1rI:f. 

Oo, providad thcrj furnili two 	ret1 	from perLnct 

JOvornrcnt scrvrfitg of their )cxrcrt. 

vi.i) 	Until tho,r ('.r 	r 	u1_rri rrn, tir ' ic.t). d be cn ti. t1. r 

Pro1iit.tvI ty Li r' et Tr)nu r'../f-hr, 1,00t p or1.y r't t.h 	r• 

lI('(1biC to 	n'1 l(o.ii'r. 

60 	llo bcnofiti oihcr thrn thoc-c 	if to i 	v. U 

ndnt sibio to oftvml 1.01)urcr wi th tp.rrry 	tu . 	' rr •  
- 

If tny, r'i(ittt anti]. bnrf i t n ro rt(trlt \tbl. Cl t/)( 'VM 

worlting, in Idt.ril 	trI].1it 	'vicre of ;3rovic. cl 

• of 1nUurtrirU. Dipute At, thoy ct\lt 	ttnW) to he rtiii. 

to such eCtur.1 1tibourr. 

70 	Doptto onfor'nent of to xrcr:t 	a t1ntu, the crvt'on 

- 

	

	 Of ft ckufi. 1(bourar any be c1ttcnod 'tth by i'sinj flnre! 

of one conth in writin. t CRMIRI lnbavav sith ern'r- 

titfi tu 13 (tl,I ni. rv 	II I t 	.' vi q'n 	' I v 	' 	• 	I t 	s, 

Otto irolitis. ThO 	for the notice prioL1 will bci p- .jrt 

only for thG diftys on which cith cOssial. .ór<or is onrgc oi 

8. 	'roeoduro for filling up oi Op. 'D 

1. 	TwO out of evcry throo flnnric i in Or. ',D' etiro, In 

ropctivo ofti'o a whoro the 	IIt1. IflbOLlrCV s bflvc' 

workIn wOi.i1.1 bn rnio up tin p?.r otr\ut 

rules ond in ti'ordtiT1co Ndth thn ir trutn 

A .  

/ 
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Dprtrnait of Pcr. A Trg. f vom flwav,  st (n,P1. :r 

with tCUflpornr/ nt)tU., llcn4ot,or, r(ul('r "3r. 'rb' rt.flt 

' 4 
	• : 	 TQn(tOTOtt surplus to:' flr rctpon will hrvo prior 

• 	 for nbnorption flgint oxpttnI:/futuro V n1tir fli 

et 	of iflitorta cc ur1 ; 1nboror.j or thao  

to fulfil th 	imui quli1 t01 2crJc1 f' 	i .  

rlr1rirrtion will bo cmal dcrr od ô:ily 	tint t:i 

posts in rpovt of which ltt'rrj or 	r air1•;. 

viii no t be 0 r• qni Lta  

Th ey vou1 6 bo oLlo'.d nge rc ,0tiat oqu.t'u'icl 	• 

partod fo vhich they htYvo d oricnd 	oL; 

aCrici lr\bcur. 

On rcgultri rtion of cC\ io]. o1c0r vi Ui torory 	ti 

mr. euhtittito inihis pinco vil. bo  flp irtçcj Ctii h, ,rfi 

•not ho].Ung (fl7 	ViOlttion of thi. 	1('1 bo 

vc?ry aarlousl,7 rtnd Ottarition of tho npproprjnto  

ohould bo dr4wn to cich ertton for tttitnbl 	iciplin'vr 

• 	Cction tgctint thr& offior0 VIO-Intlnr,  thorn 1ritructt. 

In futura, tho guicolinan ne eOit0jt in thlo D\rnr.rt'y 

Oi't dt 7-3.198 	hou.1 bo follciod strictly in  tha t 

Of eng f gamont of crtiri ortplOyci 	in r,intrrt1. C)\'Crnct 

o1ficas 

ii. Dopflrtinrnt of rcr. / Tr. will hOva  thc' pwor. to il'\1 

Am uondmantg or rolox Ony of tho provis il onq in tha ch 
thrLt ntybo conittarcid naeosnory train. t i me to tirri. 

—T--rrDi1mr'r' Warr  


